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ORDER NO. A/88041 / 2018

Per: Dr. D.M. Misra

This is an appeal filed by the Revenue against Order-in-
Appeal No. AT/213/M-1II/2007 dated 9.5.2017 passed by the
Commissioner of Central Excise & Service Tax (Appeals),

Mumbai-II.



2. The learned AR for the Revenue fairly submits that the
amount involved in the present appeal is Rs.11,54,115/- which is
less than Rs. 20.00 lakhs the amount fixed under the litigation
policy circular of the Central Board of Indirect Taxes & Customs

vide F.No. 390/Misc/116/2017-JC dated 11.07.2018.

3. We find that the amount of refund involved in the present
appeal is less than Rs.20.00 lakhs and covered by the Litigation
Policy Circular issued by CBI&C vide F.No. 390/Misc/163/
2010-JC dated 17.8.2011 as amended by Instruction vide F. No.
390/Misc/116/2017-JC dated 11.07.2018. Consequently, the

Revenue’s appeal is dismissed.

(Dictated and pronounced in Court)

(S. Srivastava) (Dr. D.M. Misra)
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